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poration. Instruction!1 have been 
issued that the limit of sodium chlorine 
for edible common salt prescribed in 
the P.F.A. Rules, 1955 may not be in-
sisted upon and that nO penal action 
be taken or prosecutions launched 
against those engaged in the dealings 
()f salt having 95 per cent sodium chlo_ 
ride. The cases of persons who were 
being prosecuted for dealings in salt 
having less than 95 per cent sodium 
chlorilde content are being reviewed. 

(c) The standard of edible common 
salt has been prescribed in the preven-
tion of Food Adulteration Rules, 1955. 
Instructions have been issued by the 
Salt Commissioner to the Hindusthan 
Salts Ltd., not to issue salt cont"lining 
less than 95 per cent sodium chloride 
content to Delhi Salt Refineries ar..d 
for human consumption. 

The question of amending the P.F.A. 
Act, 1954 does not arise. 

Shri Jedbe: What are the effects 
i>Il the human beings by using Lhis 
aub-standard salt? 

The Mialster of Healtb (Dr. Sushila 
Nayar): This salt is not very sub-
standard. Instead of 96 per cent 
purity; it is 95 per cent purity. May 
I mention that since Independence, 
we have moved from 92 per ce<nt 
purity to 95 per cent purity now and 
we hope to achieve 96 per cent purity 
very soon. Thls 1 per cent impurity 
has not produced any noticeable bad 
results. 

8bri Jedhc: I asked what are the 
Effects on the human beings by using 
this sub-standard salt. 

Dr. Sushila Nayar: If sodium sul-
phate is taken in large quatities, it 
produces diarrhoea. But in the quan-
tity the salt is taken ( it does not pro-
.duce any bad result. . 

House-Buildin&" Loaus 
+ 

{ 
Sbrl Yasbpal SLngh: 

·1256. Shrl Vishram Prasa4: 
Shri S. M. BaaerJee: 

Will the Minister of Works aDd 
HOusiag be pleased to state: 

(a) whether it is a fact that an 
embargo was' laid on the grant of 
house-building loans to low-paid 
Government employees governed by 
the Payment of Wages Act; 

(b) if so, whether Government are 
taking suitable steps to save them 
from the hardship; and 

(c) if so, when the embargo is likely 
to be lifted? 

The MiJllster of Works and Hous-
ing (Sbri Mebr Chand Khana): (a) 
Yes, because the Payment of Wage. 
Act, 1936, does not expressl)'! tlermit 
deductions on account of house-build-
ing loans being made frOm the pay-
bills of persons governed by the Act. 

(b) and (c). The Government in 
the Ministry of Labour and Employ-
ment propose to introduce, shortly, a 
Bill to amend the Payment of Wages 
Ac: t, 1936, which will, inter alia, per-
mit such deductions being made from 
the monthly pay bills of Government 
employees governed by that Act. 'l' lll\'"Cm'I" r~ .; ~ ~ 
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,shrlmatl Savitrl Nigam: May I 
know whether various Statel are: 
giving t ~ loans at various rates 01 
interest, and also whether in one of 
the States, the interest charged on the 
slum-dwellers is too high? 

Shri Mehr ChaRd KhaIma: As fu 
as the slum-dwellers are concerned, 
I have already brought forward a Bill 
before this House and it has been 
before the Select Committee, and once 
that Bill is passed, we shall have a 
sort of legislation for Delhi which .. ill 
be of a very helpful nature. 

Dagh, Pench, Karwand and Upper 
Tapti Irrigatioll Projects 

·1259. Dr. L. M. Slnghvi: Will t ~ 
Minister of Irrigation aDd Power bit 
pleased to state: 

(a) whether it is a fnct that an 
agreement has been arrived at bet-
ween the Governments of Maharash-
tra and Madhya Pradesh regardinr 
Bagh, Pench, Karwand and Upper 
Tapti irrigation projects; 

(b) the main tenns of agreement; 
(c) whether the Central Govern-

ment would provide any assistance for 
these projects; and 

(d) if so, in what manner and to 
what extent? 

The Minister of Irrlgatioll anel 
Power (Dr. K. L. Rao): (a) Yes, Sir. 

(b) A statement is lnid on the 
Table of the House [Placed in Lib-
f"ary. See No. LT-2873J641. 

(c) and (d). The question of Cen-
tral assistance will arise only after 
the projects are approved. 

Dr. L. M. Singhvi: What part was 
played by the Central Government or 
by the hon. Minister in securing the 
successfUl concl usion of theSe nego-
tiations between the two Govern-
ments? 




